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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 3 OF 2025

IN THE MATTER OF:

Bhishm Tyagi ... Applicant
Versus

State of Uttar Pradesh & Ors. ... Respondent(s)

AFFIDAVIT ON BEHALF OF THE UTTAR PRADESH
\\ POLLUTION CONTROL BOARD IN PURSUANCE TO THE
: ORDER DATED 20.03.2025 PASSED BY THIS HON’BLE

TRIBUNAL

I, Umesh Chandra Shukla, aged about 53 years, S/o Sri Pannalal Shukla
presently posted as Regional Officer, Uttar Pradesh Pollution Control
Board (hereinafter UPPCB), Bijnor do hereby solemnly affirm and state

as under:

1. That I, deponent in the official capacity mentioned above, am
acquainted with the facts and circumstances of the case and as
such am competent and authorized to swear this affidavit.

2. That this Hon'ble Tribunal vide its order dated 20.03.2025 has
observed as follows:

Y i 1. In compliance of order dated 24. 01.2025, Joint
Committee report dated 18.03.2025 has been filed by CPCB vide
email dated 18.03.2025.

2. Learned counsel for respondents seek adjournment for
filing of the replies/responses.

3. Replies/responses by the respondents may be filed at

least one week before the next date of hearing fixed .. ..*
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That in compliance with the earlier order passed by Hon’ble
Tribunal vide order dated 24-01-2025 the joint committee has
conducted the joint inspection on 07-03-2025.

That considering the report of joint committee and observations
and recommendations made in the joint committee report, UPPCB
vide letter dated 06-05-2025 has issued Show Cause Notice under
section 31(A) of Air (Prevention and Control of Pollution) Act,
1981, as amended, for closure of the unit and also notice for
imposing Environmental Compensation of Rs. 32,832 per day for
non- compliance of SOP for waste tyres recycling issued by
CPCB. A true copy of Show Cause Notice dated 06-05-2025 is
being annexed herewith and marked as Annexure-R4/1.

That officials of Regional Office, UPPCB, Bijnor have conducted
the latest inspection of the unit on 05-05-2025. During inspection
it was found that the shed of the unit was damaged and the
; representative of the unit Mr. Sachin Tyagi informed that certain
calamitous events took place on the intervening night of
18/19.04.2025 and the areas surrounding the recycling plant, as
also the large parts of District Bijnor as also other part of the State
of Uttar Pradesh were hit by a severe thunderstorm accompanied
by strong high velocity winds. During the said storm, the entire
recycling plant was devastated and substantially extensive
damage was caused thereby.

That during the above inspection dated 05-05-2025 it was found
that the unit has replaced the old damaged stack with a new stack
with height of 30 meter from ground level. The black carbon
which was mixed with the soil in the agricultural field as

mentioned in the joint inspection report dated 07-03-2025. During
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the latest inspection dated 05-05-2025 no black carbon was found
in the agricultural fields and the crop of sugar cane was found in
the nearby agricultural fields of the unit. However, in some part of
the agricultural field there was black coloured soil appeared. A
true copy of inspection dated 05-05-2025 with photograph is
being annexed herewith and marked as Annexure-R4/2.

7. That the present Response on behalf of the Uttar Pradesh
Pollution Control Board is being submitted before this Hon’ble
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Verified at ..27%.'!@» ...... on thisF F4 . day of May, 2025 that the

contents of the above affidavit are true and correct to the best of my

Tribunal for its kind perusal and consideration.
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knowledge and belief and nothing material has been concealed there
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iii. For Recyclers and Retreaders the registration fee on the EPR Portal is Rs. 15000.0 and
Rs. 10.000.0 respectively. So taking Rs. 12,500 as an average, the EC to Recyclers and
Retreaders are as below:

For 1 Default — Rs. 12,500.0
For 2™ Default — Rs. Two times of first default i.e. Rs. 12,500.0 x 2=Rs. 25,000.0
For 3% Default - Two times of second default i.e. Rs. 25,000 x 2=Rs. 50,000.0

B. For informal/il1ega1Sale/Storage/’Transportaion/Retreading/RecycIing of Waste Tyre by
any non-registered entity/person/shop/entity, EC Regime 2 will by applicable and the
EC will be as below:

EC = Rs. 12.500.0 + Quantity of Waste Tyre Seized x Rs 8.40 per Kg of seized waste
Tyre
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PF erR &) @ud 2,392 fwowo /e & Rasr gfera vad g Refe A Riawr, 2024 |
amdiel, 2025 d@ EC=12,500 + 2392 X 8.5 = Rs. 32832/per day (Rs. Thirty Two Thousand Eight
Hundered Thirty Two Only) 3Tdferd 8l 2 |

....... $0Y030
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A - 1279, vy @, MR TR, T.C.-12 V, Vibhuti Khand, Gomti Nagar,
@Ay - 226010 . Lucknow - 226 010
o 0522-2720828, 2720831 Phone : 0522-2720828, 2720831
3—9a  : info@uppcb.com 4 E-mail  :info@uppch.com
Jeurse - www.uppcb.com Website : www.uppcb.com
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A. To upgrade its Unit to Advanced Batch Automated Technology Process
(ABAP) as per CPCB SOP dated 16.01.2024 for "Recycling of Waste
scrap for the recovery of Tyre Pyrolysis Oil, Pyro Gas and Char in Tyre
Pyrolysis Oil (TPO) Units" and provide below mentioned features:

. Automatic control systems such as Programmed Logic Control (PLC) for
measurement and control of temperature and pressure along with safety
inter-locks in case of increase of temperature or pressure 10 cut off
heating of the reactor.

ii. Sensors along with alarm system at all the transfer points throughout the
plant to detect any leakage of flammable vapours from the system.

iii. Bypass arrangement for pyro gas from reactor door to primary
condenser.

vi. Fire detectors, sprinklers and fire hydrant with necessary pumping
system and water storage should be provided in the process arca, product
and raw material storage area,

v. Provision for suction hoods over the gate of reactor and char bagging
area,

vi. Water sprinkler system, and

vii. Mechanized arrangement for removal of char and steel scrap and
arrangement of Nitrogen gas (N) purging to address environmental and
safety concerns.

B. To increase the height of its stack upto 30 meters as per Consolidated
Consent & Authorisation.

C To develop green belt across its periphery. The green belt may not be
less than 5% of the total area of the plot in line with CPCB SOP.

D. To provide concrete flooring for storage of Raw Material & End
Products as required under CPCB SOP.

E. To register under CPCB online Waste Tyre EPR Portal as per the

provisions stipulated under schedule-1X of the Hazardous & Other Waste
(M&TM) Amendment Rules, 2022 for Utilization & Management of

Waste Tyre.

F. To remove the spillage of carbon black immediately from the agricultural
land of complainant.

G. To obtain permission for Change in Land Use from concerned

Ec_iq&_\;;%tment. _
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